/’( QPEN COURT

‘l CENTRAL ADNINISTRATIVE TRIBUNAL ALLAHABAD BENCH
. ALLAHAEAD.

Allahabad this the 03rd day of April 2001.

contempt Agplication no. 61 of 2000
. in

original Application no. 162 of 1992.
[

Hontble Mr; s, Dayal, Aadministrative Member
Hon'ble Mr, Rafigq uddin, Judicial Member

shiv pPrasad, s/o shri Bacchan,

R/o Vvill and Post saiyad sarawan, Tahsil chail,
ALLAHABAD.

.ee Applicant

c/A shri S. Dwevedi

Jver sus

1. Sri Sukhbir singh,
D.ReMe» No R1lYe»

AL_.I&‘ HABAD .

2.  shri Anurag, Divisional rraffic supdt.,
N-§R1Yo@
ALLAHA@&Q.

... Respondents

¢/Rs. %ri A.K. Gaur

o R D E R{oral)
Hon'ble Mr. Se Dayal, Member—A.

This contempt application has been. filed

(qfor progeedings against the respoadents for Ot

ees2/-




e

/12

Atkﬁﬁﬁﬁiv efeforato

'dnllﬁfa%eﬂ sobedience of order dated 16.12.i§99

passed dn 0.A. 762 of 1992.

2. ﬁeard jearned counsel for the parties

and perused the record.

3. By order dated 16.12.1999, the respondents
were directed to dispose of the representations of
]
the applicant dated 16.07.1999 and 07.01.1991 within
|

8 weeks f*om the date of communication of this order.

4, The respondents have filed their counter
affidaviq and have annexed. and have annexed a copy
of order dated 14.12.2000, through which the
represen#ations of the applicant have been disposed
of. %

5, . There is delay in disposing of the
represenpations, but it%Z:Ei;eAiﬁferred that the delay

wag on a%count of the intention of the respondents to

LY '
deleberately discbey the order.

6. The contempt proceedings are, therefore,
dismissed and notices issued to the respondents are

disbharéed.
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